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and recovered the amount. I am of opinion, therefore &L

that thero was consideration for Hundi A. both as between bUSGI\riAII;IIi)}i ASN'

Popsang and the defendant and as between Popsang and v
Murcuanp

the plaintiffs, and that of the former consideration no failure Jonmatar
has been’ shown. On the 2nd, 3rd, and 4th issues, there-
* fore, the finding is that, besides the hundi in para. 3 of the
writben statement mentioned, there was payment of a sum
of cash, the amount of which does not appear, in Tespech
of interest on Rs. 2,500 for the penod between the due
dates of that hundi and the hundi sued upon in this suit.
. That lfurthei‘ the plaintiffs received the hundi sued upon
as agents of Popsang Hardarbaksh, but that before and
at the time of the same becoming payable, and at the time
of the institution of this suit, they became and were holders
of the same for value, and so far did not hold the same as
agents only of the said Popsang. This being so, the find-
ing on the 5th issue is that the plaintiffs are entitled to
recover the moneys claimed in the plaint. Decree for the
plaintiffs for Rs. 2,500, with simple interest at 9 per cent
‘per’ annum from the 15th June 1871 till this day, and
Rs. 10 for notarial charges; costs. Interest on decree at
6 per cent,

Norte. —;Tllis decree was subsequently, on October 15th, 1875, affirmed
with costs by the Appellate Court, Westrore, C.J., and SARGENT, J., see
1, I. L. R. (Bombay), 23.—Ed. ‘

—
[Oricivan Civin Jurispicrion. ]
Suit No. 47 of 1871. April 2 and'3.

Hirsr JINg oo ieieive e e e Plagntiff,
Na'rRrRAN Munsr and another ........... .Defendants.
Practice—Appeal from order—Decree— Civil Procedure Code, Section 363.

* The question whether or not an order is appealable is one for the decxslon
of the Court.

_An order passed in a suit, referring it to the Commissioner to take the
accounts between the parties, is a decree.

An order, passed on a certificate given (under Rule 371 of the Equity
Rules of the Supreme Court) by the Commissioner, subsequently to the
order of reference, is appealable,

B 244—q
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Sondbhii v. Akmedbhdi (9 Bom, H, C. Rep. 398) explained. The Justices
¢ of Peace of Calcutta v The Oriental Gas Company (8 Beng. LR 433) dis-
tinguished.

THE plaintiff, desiring to appeal from an order of Bayle_y, '
J., made on the 19th December 1874, by which a deci-
sion of C.E. Fox, Commissioner. for taking accounts, was
reversed, lodged a memorandum of appeal with the Pro-
thonotary, who, however, refused to file the appeal, on the
ground that’ the order was interlocutory, and therefore nof
appealable (a). '

Inverarity, for the plaintiff, on the 2nd April 1875 brought
the facts stated above to the notice of the Appellate Court,
Wasrrorr, C.J,, and Saraznt, J.

Prr Curiaym :—We are of opinion that we ought not to
delegate to the Officer of this Court the decision of - a‘ques-
tion properly cognisable by the Court itself, viz., whether
or not an appeal lies. When a party, desirous of appealing
from an order, lodges his memorandum of appeal within the
proper time, the right course is for the Prothonotary to file -
the appeal, and to bring to the notice ‘of the Court the fact
that it is doubtful whether the order is appealable. Of course,
if the memorandum is not lodged within the proper time, the.
Prothonotary is right in refusing to file the appeal, and the
intending appella,nt must then apply to the Courb by special
motion.

On the following day, April 8rd, 1875, the case again
came on for argument on the preliminary question, whether
or not an appeal lay from the order of Bayley, J., made on
19th December 1874, on. the certificate of C. E Fox, Com-
missioner, dated 2nd October 1874. ’

. The plaint was filed on 24th January 1871, and sought
to recover from the defendant the amount alleged by the
plaintiff to be due to him on the common money counts, and’
on an account adjusted on the 18th October 1868. The
defendant, in his written statement, pleaded : 1st, that the
Court had no jurisdiction to hear and determine the suit;
2nd, that the account was not adjusted ‘as in the plaint .

(a) Sondbhdi v, Ahmedbhdi, 9 Bom, H, C. Rep. 398, sce pp. 405 ef seq. .
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alleged ; and 8rd, that the plaintiff's claim was time-barred. 1875,
The case came on for hearing before Bayley, J., on the 20thm
Décember 1873, When the learned Judge held that no adjust- Na g;hm
ment, either in October 1868 or afterwards, had been proved, = Mow,
and that as to certain items included in the plaintiff’S' claim
the Court had no jurisdiction, inasmuch as the whole cause of
action with fegafd to those items had not arisen within the
jurisdiction, and the plaintiff had not obtained leave to sue
in respect of them under clause 12 of the Letters Patent.
On the question of limitation, the learned Judge held that
the plaintiff was entitled to an account extending over
the six years immediately preceding thedate of the filing of
the plaint, and réferred it to C: E. Fox, Commissioner for
taking accounts, and as such a permanent officer of the
Court, not specially appointed under Section 181 of the
~ Civil Procedure Code in this cause, to take such account,
' directing him to allow the defendant credit for two items,
‘admitted by the plaintiff in his particulars of claim to have
been received by him within the six years immediately
precéding the 24th January 1871, but not within the ju-
risdiction’ of the Court, ““as well as for such other sums
as the defendant might prove himselfto:be entitled to credit,
wherever the same should become payable”” The plaintiff’
filed his account before the Commissioner on the Ist April
1874, giving credit to the defendant for the two items ag
directed by the order of reference, and to this account the
defendant filed & surcharge on the 23rd June 1874, by which
he claimed credit for various payments: made by him to the
plaintiff. Before the CommiSSionQr the plaintiff” admitted
hdving received the payments mentioned in the surcharge,
but contended that the defendant was not entitled to credit
for them in the present account, inasmuch as they had been
sppropriated towards the péyment of sums due from the de-
fendant prior to the 24th January 1865, and not included in
the account directed by the order of reference. It was not
pretended by the defendant that at the time of making the
payments he had appropriated them to the discharge of any
particular debt, but he contended that, having regard to the .
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1875.  terms of the order of reference of 20th December 1873, the
. Hirot Jiva’ plaintiff was not entitled to appropriate thesé payments
Nampaxw bowards the satisfaction of any claim prior to 24th January
Muts.. 1865, The Commissioner held that the plaintiff’s contention
was right, and that, ander the circumstances, the plaintiff was
entitled to appropriate these payments to the liquidation of
the earliest debts due from the defendant. Upon this the
defendant obtained- from the Commissioner a certificate,
dated 2nd October 1874, stating that such had been his de-
cision. On that certificate defendant’s counsel moved before -
Bayley, J., for a reversal of the decision of the Commis-
sioner, and; on the 19th December 1874, the learned J udge
passed an order directing the Commissioner that the pay-
ments made by the defendant after 24th January 1865 could
not be apphed to payment of the balance due fI om him before
that date. .

The question now f01 the decision of the Appellate Court
was, whether an appeal lay from this order of '19th Decem-
ber 1874.

Inver amty for the plaintiff, nppellant :—By the practice of .
this Court aw appeal lies from the order of reference. Day yal
Jairdj v. Khatdv TLadhd (b) was an appeal from such an
order. Whether this order of 19th December 1874 is ap-
pealable, depends on whether the order of reference of 20th
December 1873 is appealable. If that order is held to be
interlocutory, Sondbhdi v. Ahinedbldir (c) is against me. The
question, therefore, is, whether the order of reference of 20th
December 1873 is a “ decree ” within the meaning of Section
363 of the Civil Proceduro Code. 1f it is, the order of 19th
December 1874, which is supplemental to it, is also a decree,
or, if it is not a decree, is still appealable as being made after
the order of 20th December 1873, which is a decree. In the
Justices of Peace of Calcutta v. The Oriental Gas Company
(d), a wider construction was put on the word « judgment
in clanse 15 of the Letters Patent than was done in Sond-
bhdi v, Ahmedbhdii. DeSouza v. Coles (o) g1veb a still wider

(6) Supra, p. 97. (7) 8 Berg L. R, 433.
(©) 9Bom H. C. Rep. 398. © 3’\[&( H. C. Rep.. 384,
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construction to the word ¢ judgment ” than either the Bom-
bay or the Caleutta case. If the Judge in the court below
had held that the plaintiff was not entitled to an. account,
such an order would have been appealable. The order
divecting the account to be taken must, therefore, also
be appealable. If, however, the order of reference ismnot
appealable, then this order of 19th December 1874 is not.
In that case we could, under Section 863 of the Civil Proce-
dure Code,appeal against both those orders after final decree,
-and what would be the result? If the order of 20th Decem-
ber 1873 were wrong, all proceedings held and accounts
~ taken under it would be upset, and all the time and money
spent in the proccedings before the Commissioner would be
wasted. [He was here stopped by the Court.]

[WESTROPP: C.J. :—The separate certificate of the Commis-
sioner, and the rule and practice of this Court, under which
that certificate was given, are entirely outside but not op-
. posed to the provisions of the Civil Pxocedme Code.  Of
-that rule, and of that practice, the defendant has availed
himself, by getting the certificate which the Commissioner is

aunthorised to give for the purpose of preventing protracted
litigation. How .then can the defendant, after this, be
allowed to rely solely upon the Civil Procedure Code 7]

Sooble, Advocate-General, for the defendant respondent |

—A mandamus is a proceeding dehors the Civil Procedure
Code, yet, on the anthority of the Justices of Peace of Caleutta
v. The Oriental Gas Company, the order for a mandamus is
not appealable. If by the order of 19th December 1874
the Judge in the court below misinterpreted his own former

order of 20th December 1873, the plaintiff ought te have -

waited until the passing of the final decree on the Commis-
_sioner’s report, and then have appealed against that decree.

The erder of 19th December 1874, which is now sought to .

be appealed against, does not finally affect the rights of the
parties, and the question whether such an order is appeal-
. able must be. decided independently of the fact whether or

not the plaintiff gets anything by fhe final decree. That
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this order was in a matter tiot contémplated‘ by the Civil

Hirsr Jixa’ Procedure Code does not affect the question, for Sondbhdi

v
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v. Ahmedbhdi decides that interlocutory orders are not ap-
pealable; this order is interlocutory, being simply a direc-
tion to the Commissionerto take the account in & particular
way, and it is clearly “ prior to decree > within the meaning
of Section 363 of the Civil Procedure Code, because the
Code contemplates no other decree than the final decree.
The practice adoptedby the defendant, no doubt, was that
reserved by the rules of the Court, but, however that may
be, this case must be governed by the decisions of the Courts
of Bombay and Calcutta in the two cases already cited.  The
order now sought to be appealed against is not decretal in
its nature, even.agsuming the order of reference to be so. -
If the order of reference is not a decree, then this order,
being “ prior to decree,” is not appealable under Section 363
of the Civil Procedure Code. ,If the order of reference be .
a decree, then, with regard to the order now sought to be
appealed against, the plaintiff ought to “have proceeded
under Act XXIII. of 1861, for it would be an “order in
execution of a decree.” But the order of reference itself
was not decretal, for no account was prayed either in the’
plaint or written statement. The new Rule No. 1, at p. 38
of the Rules of this Court (f), shows how far the old Equity

(£) *¢“All rules which at the time of the abolitien of the Supreme Court of
Judicature at Bombay were in force for regulating the practice of the Court
at its Plea and Equity Sides, shall extend, so far as the same are applicable,
and as nearly as may be, to all matters of Ordinary Original Civil Jurisdiction
in this Court, except in such respects as the same may be contrary to the
‘Stat. 24 and 25 Vie,, Chap. CIV,, or to the Letters Patent continuing this
Court, bearing date the 28th day of Decembér in the 29th year of the reign
of Her Majesty (A.D 1865), or to the Rules of this Court made, or which
shall hereafter be made, under and in conformity with the 37th Section of
the said Letters Patent, or to the provisions of Act VIII. of 1859, and of any
subsequent law which has been made, amending or altering the same by com-
petent legislative authority for Indja, save so far as the said pro¥isions of the
said Aot VIIIL of 1859, and subsequent laws as aforesaid, have been, or here-
after shall be, as regards this Court, duly modified by its Rules which have
been, or hereafter shall be, made, as aforesaid, under and in conformity with
the 37th Section of the said Letters Patent. And the practice of this Court
in all matters of Ordinary Original Civil Jurisdiction aforesaid, shall be like- -
wige regulated by the provisions, so far as the same are applicable, of the said
Act VIIIL of 1859, and of any subsequent law which has been made amending
or altering the same by competent legislative authority for India, except so
far as such provisions are, or hereafter shall be, modified by this Court, under -
and in conformity with the said 37th Section of the Letters Patent granted by
Her said Majesty in pursuance.of the said Stat. 24 and 25 Vic., Chap. CIV., |
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Rules followed by the late Supreme Court are to be applied 1875,

" in this Court. The old Equity practice-of allowing appeals m
from mterlocutary orders is contrary to the Letters Patent N -
~and contrary to the Civil Procedure Code. [He cited Peti- Muow,
tion of Court of Wards (g).] The order sought to be appeal-

ed against is mot final, nor even decretal, but is simply a
direction to the Commissioner to take the account in the

way already ordered by the order of reference, which he had
‘misinterpreted. - But what the plaintiff is seeking to do by

- &ppealing againstthis order is to appeal against the order of

* reference after allowing the time for so doing to elapse. If

" this order is appealable, then whenever an order is passed,

during the pendency of proceedings, to parties to whom -
liberty to apply is reserved, it would be open to the other

side to say that such orders are decrees, and to claim to be

allowed to appeal from them, whereby litigation would be
_ indéﬁnitely protracted and great inconvenience occasioned.

Inverasity, in 'reply :—Such inconvenience does not seem -
tobe experienced in England, where appeals are allowed from
orders made on applications to vary or discharge the chief
clerk’s certificate : Daniell’s Chancery Practice, 1226. More- '
over, in this country the Letters Patent of 1865, Clause 40,
clearly contemplate the admlsmbﬂlty of appeals on interlo-

. cutory matters.

Wastrorp, C.J. :—The Commissioner decided that the
‘principle on which the account was to be taken was that
“the plaintiff should beat liberty to show that the. defendants’

. payments had been made in respect of matters other than
those included in the account ordered to be taken by the order -
"of 20th December 1878. . This decision materially affects
. the merits ‘of the case, aud of course the. reversal of that
decision would also do so to anequal degree. With this

and the Stat. 28 and 29 ch Chap. XV. Nothing hereinbefore contained
shall affect Chap. XVIIL of the Rules of this Comt, made on the 25th
‘day of November 1867, regulating the proceedings in its Admiralty and
Vice-Admiralty J unsdlctxon or theProcedure of this Court in its Testamentary
and Intestate Jurisdiction, which as heretofore shall continue to be the. same
as that- of the said SupremeCourt in its like jurisdiction at the time of its aho-

lition.
{) “7-Calc, W. R, 222,
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important question affecting the case, the defendants’ attor-
ney obtained the certificate from the Commissioner. The
practice, by which the Commissioner is entitled to give
such & certificate, was an old and most useful practice in the
Master’s office, resting on the Equity Rule No. 371 (h) of
the late Supreme Court. The object of that rule was to enable
parties to bring important questions before the Court as
early as possible, It was for the curtailment of expense and
avoidance of protracted litigation. By the practice of this
Court, exceptions are argued to separate certificates of the
Commissioner, just as in the late Supreme Court on the
Equity Side to certificates of the Master, ‘and the orders
made on such exceptions are equivalent to decrees. The
old Equity Rules have to a certain extent been applied in
this Court ta suits under the Civil Procedure Code, and are
recognised in the new rule of this Court made in 1872, to
be found at p. 38 of the Rules of the High Conrt. The Civil
Procedure Code must here be considered in conjunction with
the rules and practice of this Court. According to those rules
and practice, this Court may split its decree, and there can
be in a suit as many decrees as there are separate certificates
of the Master on which the Court has passed orders. Ex-
perience has long since shown that separate certificates will
not be granted on such light grounds, or so frequently in’

_ thie course of a cause, as to produce the inconvenience and

delay suggested in the argument for the defendant. Rule
371 has worked quite in the opposite direction, and been
most, conducive to the prevention of the waste of both time

-and money. That rule clearly contemplated that orders of de-

cretal character should be obtained between the decree of re- .
ference and the final decree on the Master’s report. The order
now sought to be appealed against. would be a decretal order
made on the certificate of the Commissioner, for if that order
be not decretal matter, it is impossible to say what is.  The
order also most materially affects the plaintiff’s rights. There

“(2) “In all matters referred to him, the Master i s
‘In 3 : shall be at lib
the application of any party mterested,’ to make a separate reporlt e;:};’e;g:t‘;

em expedient ; the costs of such separate -
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is nothing in Section 363 of the Civil Procedure Code exclud- 1875,
_ing such an order, for it is a decree pro tanto. = 1t cannot be m
said to be “prior to a decree,” for there has already been a N an
decree to take the account, and, moreover, the order is itselfa -  Moun,
decree. The two cases relied on by the defendant are not
applicable in the present instance, for neither of the orders

from which an appeal was sought in those cases was decretal .

in its nature. In The Justices of the Peace of Calcutta v. The
Oriental Gas Company, the Calcutta High Court held that it

was by its’ own rule limited to consider the mandawmus as a
proceeding under the Civil Procedure Code. In Sondbhdiv.
Almedbhdi, the order sought to be appealed against was one
made in chambers forthe preduction of books—a mere matter

of procedure, not a question as to the rights of the parties.

On the other hand, there is a case, reported at 2 Ind. Jur.
205,in which there was a partial decree, just as there is in

this case, and it was held to be appealable. We have

been referred to Act XXIIL of 1861. The only section

of that  Act which seems at all capable of application to
" the present case is Section 88, which provides that in all

“ miscellaneous proceedings ” the procedure prescribed by

the Civil Procedure Code shall be followed as far as it can

be. I do not consider that " the proceedings with regard to

the Commissioner’s certificate were  miscellaneous >’ within

the meaning of that section.. They were proceedings in the
regular course of the suit, viz., in that stige of it when it was-
‘in the Commissioner’s office for the purpose of héving the
account taken. We are of opinion' that it would be highly
disadvantageous to suitors if an appeal did not lie. in such a

case as the present, the appeal must, therefore, be allowed,

and will come on for argument on the merits in'due course:

Costs of the preliminary point argued before us to-day are
reserved until the disposal of the appeal.

Saraext, J. :—I agree that thisorder is appealable, and
should not have thought it necessary to add anything to the
remarks of the Chief Justice, had it not been for the argu-
ment which the learned Advocate-General based on my

B 2441
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© judgmentin the case of Sondbhdiv. Ahmedbhdi. At page 408

Hirar Jixa’ 1 am reported as saying that “the effect of the rules made

£/
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under the 2nd letters Patent is that the Code of Procedure is
again incorporated in the letters Patent.”]: It is clear from
the context that the words “so far as the same is applicable”
'have been inadvertently omitted. Having then regard to the
long-estabhshqd practice of this Court, if Section 863 of the
Civil ProcedureCode is to be applied, the word ‘“decree’ must
be held to include the decree of reference, in which case the
order of 19th December 1874, which is now sought to be ap-
pealed against, having been madeafter the decreeof reference,
is not one “ prior to decree,” and being one which decidedly
affects the merits of the case is, therefore, appealable,

[ApprrraTe Crvin Jurispicrron. ]
Special Appeal No. 111 of 1874.

MAasA’BALAYA BIN PaRr-

1A’ and another. }Plaintzﬁ’g and Appellants.

and two others. } Defendants and Respondents.

Undivided Hindu fmmlj—-Ancésh al property— Attachment and sale of the .

“interest of one ¢f the co- pou -ceners in the wndivided estate—Partition— Posses-*

sion.

rThe purchaser at a court’s sale of the right, title, and interest of one of the
¢o-parceners in the undivided estate, by his certificate, under Section 259 of the
Civil Procedure Cotle, can take no mors than the interest of such co-parcener
in the property disposed of, as a. member of the united [family,

Course pointed out as to the ascertainment of .what that intevest. is, and how
the transaction can be made good for the benefit of the purchaser of a co-
parcener’s interest in a partmular piece of property, forming only a part of the
common estate.

‘Where, however, the purchaser got into possession and held it with such
an accompanying right as the judgment-debtor could transfer to him:

Held that the purchaser was in a8 a tenant in common with the judgment-
debtor’s co-parceners, and that they were entitled to possession in common
with him, and might enforce their right for ashare of the enjoyment, or for s



	Page 1 
	Page 2 
	Page 3 
	Page 4 
	Page 5 
	Page 6 
	Page 7 
	Page 8 
	Page 9 
	Page 10 
	Page 11 
	Page 12 
	Page 13 
	Page 14 
	Page 15 
	Page 16 
	Page 17 
	Page 18 
	Page 19 
	Page 20 
	Page 21 
	Page 22 
	Page 23 
	Page 24 
	Page 25 
	Page 26 
	Page 27 
	Page 28 
	Page 29 
	Page 30 
	Page 31 
	Page 32 
	Page 33 
	Page 34 
	Page 35 
	Page 36 
	Page 37 
	Page 38 
	Page 39 
	Page 40 
	Page 41 
	Page 42 
	Page 43 
	Page 44 
	Page 45 
	Page 46 
	Page 47 
	Page 48 
	Page 49 
	Page 50 
	Page 51 
	Page 52 
	Page 53 
	Page 54 
	Page 55 
	Page 56 
	Page 57 
	Page 58 
	Page 59 
	Page 60 
	Page 61 
	Page 62 
	Page 63 
	Page 64 
	Page 65 
	Page 66 
	Page 67 
	Page 68 
	Page 69 
	Page 70 
	Page 71 
	Page 72 
	Page 73 
	Page 74 
	Page 75 
	Page 76 
	Page 77 
	Page 78 
	Page 79 
	Page 80 
	Page 81 
	Page 82 
	Page 83 
	Page 84 
	Page 85 
	Page 86 
	Page 87 
	Page 88 
	Page 89 
	Page 90 
	Page 91 
	Page 92 
	Page 93 
	Page 94 
	Page 95 
	Page 96 
	Page 97 
	Page 98 
	Page 99 
	Page 100 
	Page 101 
	Page 102 
	Page 103 
	Page 104 
	Page 105 
	Page 106 
	Page 107 
	Page 108 
	Page 109 
	Page 110 
	Page 111 
	Page 112 
	Page 113 
	Page 114 
	Page 115 
	Page 116 
	Page 117 
	Page 118 
	Page 119 
	Page 120 
	Page 121 
	Page 122 
	Page 123 
	Page 124 
	Page 125 
	Page 126 
	Page 127 
	Page 128 
	Page 129 
	Page 130 
	Page 131 
	Page 132 
	Page 133 
	Page 134 
	Page 135 
	Page 136 
	Page 137 
	Page 138 
	Page 139 
	Page 140 
	Page 141 
	Page 142 
	Page 143 
	Page 144 
	Page 145 
	Page 146 
	Page 147 
	Page 148 
	Page 149 
	Page 150 
	Page 151 
	Page 152 
	Page 153 
	Page 154 
	Page 155 
	Page 156 
	Page 157 
	Page 158 
	Page 159 
	Page 160 
	Page 161 
	Page 162 
	Page 163 
	Page 164 
	Page 165 
	Page 166 
	Page 167 
	Page 168 
	Page 169 
	Page 170 
	Page 171 
	Page 172 
	Page 173 
	Page 174 
	Page 175 
	Page 176 
	Page 177 
	Page 178 
	Page 179 
	Page 180 
	Page 181 
	Page 182 
	Page 183 
	Page 184 
	Page 185 
	Page 186 
	Page 187 
	Page 188 
	Page 189 
	Page 190 
	Page 191 
	Page 192 
	Page 193 
	Page 194 
	Page 195 
	Page 196 
	Page 197 
	Page 198 
	Page 199 
	Page 200 
	Page 201 
	Page 202 
	Page 203 
	Page 204 
	Page 205 
	Page 206 
	Page 207 
	Page 208 
	Page 209 
	Page 210 
	Page 211 
	Page 212 
	Page 213 
	Page 214 
	Page 215 
	Page 216 
	Page 217 
	Page 218 
	Page 219 
	Page 220 
	Page 221 
	Page 222 
	Page 223 
	Page 224 
	Page 225 
	Page 226 
	Page 227 
	Page 228 
	Page 229 
	Page 230 
	Page 231 
	Page 232 
	Page 233 
	Page 234 
	Page 235 
	Page 236 
	Page 237 
	Page 238 
	Page 239 
	Page 240 
	Page 241 
	Page 242 
	Page 243 
	Page 244 
	Page 245 
	Page 246 
	Page 247 
	Page 248 
	Page 249 
	Page 250 
	Page 251 
	Page 252 
	Page 253 
	Page 254 
	Page 255 
	Page 256 
	Page 257 
	Page 258 
	Page 259 
	Page 260 
	Page 261 
	Page 262 
	Page 263 
	Page 264 
	Page 265 
	Page 266 
	Page 267 
	Page 268 
	Page 269 
	Page 270 
	Page 271 
	Page 272 
	Page 273 
	Page 274 
	Page 275 
	Page 276 
	Page 277 
	Page 278 
	Page 279 
	Page 280 
	Page 281 
	Page 282 
	Page 283 
	Page 284 
	Page 285 
	Page 286 
	Page 287 
	Page 288 
	Page 289 
	Page 290 
	Page 291 
	Page 292 
	Page 293 
	Page 294 
	Page 295 
	Page 296 
	Page 297 
	Page 298 
	Page 299 
	Page 300 
	Page 301 
	Page 302 
	Page 303 
	Page 304 
	Page 305 
	Page 306 
	Page 307 
	Page 308 
	Page 309 
	Page 310 
	Page 311 
	Page 312 
	Page 313 
	Page 314 
	Page 315 
	Page 316 
	Page 317 
	Page 318 
	Page 319 
	Page 320 
	Page 321 
	Page 322 
	Page 323 
	Page 324 
	Page 325 
	Page 326 
	Page 327 
	Page 328 
	Page 329 
	Page 330 
	Page 331 
	Page 332 
	Page 333 
	Page 334 
	Page 335 
	Page 336 
	Page 337 
	Page 338 
	Page 339 
	Page 340 
	Page 341 
	Page 342 
	Page 343 
	Page 344 
	Page 345 
	Page 346 
	Page 347 
	Page 348 
	Page 349 
	Page 350 
	Page 351 
	Page 352 
	Page 353 
	Page 354 
	Page 355 
	Page 356 
	Page 357 
	Page 358 
	Page 359 
	Page 360 
	Page 361 
	Page 362 
	Page 363 
	Page 364 
	Page 365 
	Page 366 
	Page 367 
	Page 368 
	Page 369 
	Page 370 
	Page 371 
	Page 372 
	Page 373 
	Page 374 
	Page 375 
	Page 376 
	Page 377 
	Page 378 
	Page 379 
	Page 380 
	Page 381 
	Page 382 
	Page 383 
	Page 384 
	Page 385 
	Page 386 
	Page 387 
	Page 388 
	Page 389 
	Page 390 
	Page 391 
	Page 392 
	Page 393 
	Page 394 
	Page 395 
	Page 396 
	Page 397 
	Page 398 
	Page 399 
	Page 400 
	Page 401 
	Page 402 
	Page 403 
	Page 404 
	Page 405 
	Page 406 
	Page 407 
	Page 408 
	Page 409 
	Page 410 
	Page 411 
	Page 412 
	Page 413 
	Page 414 
	Page 415 
	Page 416 
	Page 417 
	Page 418 
	Page 419 
	Page 420 
	Page 421 
	Page 422 
	Page 423 
	Page 424 
	Page 425 
	Page 426 
	Page 427 
	Page 428 
	Page 429 
	Page 430 
	Page 431 
	Page 432 
	Page 433 
	Page 434 
	Page 435 
	Page 436 
	Page 437 
	Page 438 
	Page 439 
	Page 440 
	Page 441 
	Page 442 
	Page 443 
	Page 444 
	Page 445 
	Page 446 
	Page 447 
	Page 448 
	Page 449 
	Page 450 
	Page 451 
	Page 452 
	Page 453 
	Page 454 
	Page 455 
	Page 456 
	Page 457 
	Page 458 
	Page 459 
	Page 460 
	Page 461 
	Page 462 
	Page 463 
	Page 464 
	Page 465 
	Page 466 
	Page 467 
	Page 468 
	Page 469 
	Page 470 
	Page 471 
	Page 472 
	Page 473 
	Page 474 
	Page 475 
	Page 476 
	Page 477 
	Page 478 
	Page 479 
	Page 480 
	Page 481 
	Page 482 
	Page 483 
	Page 484 
	Page 485 
	Page 486 
	Page 487 
	Page 488 
	Page 489 
	Page 490 
	Page 491 
	Page 492 
	Page 493 
	Page 494 
	Page 495 
	Page 496 
	Page 497 
	Page 498 
	Page 499 
	Page 500 
	Page 501 
	Page 502 
	Page 503 
	Page 504 
	Page 505 
	Page 506 
	Page 507 
	Page 508 
	Page 509 
	Page 510 
	Page 511 
	Page 512 
	Page 513 
	Page 514 
	Page 515 
	Page 516 
	Page 517 
	Page 518 
	Page 519 
	Page 520 
	Page 521 
	Page 522 
	Page 523 
	Page 524 
	Page 525 
	Page 526 
	Page 527 
	Page 528 
	Page 529 
	Page 530 
	Page 531 
	Page 532 
	Page 533 
	Page 534 
	Page 535 
	Page 536 
	Page 537 
	Page 538 
	Page 539 
	Page 540 
	Page 541 
	Page 542 
	Page 543 
	Page 544 
	Page 545 
	Page 546 
	Page 547 
	Page 548 
	Page 549 
	Page 550 
	Page 551 
	Page 552 
	Page 553 
	Page 554 
	Page 555 
	Page 556 
	Page 557 
	Page 558 
	Page 559 
	Page 560 
	Page 561 
	Page 562 
	Page 563 
	Page 564 
	Page 565 
	Page 566 
	Page 567 
	Page 568 
	Page 569 
	Page 570 
	Page 571 
	Page 572 
	Page 573 
	Page 574 
	Page 575 
	Page 576 
	Page 577 
	Page 578 
	Page 579 
	Page 580 
	Page 581 
	Page 582 
	Page 583 
	Page 584 
	Page 585 
	Page 586 
	Page 587 
	Page 588 
	Page 589 
	Page 590 
	Page 591 
	Page 592 
	Page 593 
	Page 594 
	Page 595 
	Page 596 
	Page 597 
	Page 598 
	Page 599 
	Page 600 
	Page 601 
	Page 602 
	Page 603 
	Page 604 
	Page 605 
	Page 606 
	Page 607 
	Page 608 
	Page 609 
	Page 610 
	Page 611 
	Page 612 
	Page 613 
	Page 614 
	Page 615 
	Page 616 
	Page 617 
	Page 618 
	Page 619 
	Page 620 
	Page 621 
	Page 622 
	Page 623 
	Page 624 
	Page 625 
	Page 626 
	Page 627 
	Page 628 
	Page 629 
	Page 630 
	Page 631 
	Page 632 
	Page 633 
	Page 634 
	Page 635 
	Page 636 
	Page 637 
	Page 638 
	Page 639 
	Page 640 
	Page 641 
	Page 642 
	Page 643 
	Page 644 
	Page 645 
	Page 646 
	Page 647 
	Page 648 
	Page 649 
	Page 650 
	Page 651 
	Page 652 
	Page 653 
	Page 654 
	Page 655 
	Page 656 
	Page 657 
	Page 658 
	Page 659 
	Page 660 
	Page 661 
	Page 662 
	Page 663 
	Page 664 
	Page 665 
	Page 666 
	Page 667 
	Page 668 
	Page 669 
	Page 670 
	Page 671 
	Page 672 
	Page 673 
	Page 674 
	Page 675 
	Page 676 
	Page 677 
	Page 678 
	Page 679 
	Page 680 
	Page 681 
	Page 682 
	Page 683 
	Page 684 
	Page 685 
	Page 686 
	Page 687 
	Page 688 
	Page 689 
	Page 690 
	Page 691 
	Page 692 
	Page 693 
	Page 694 
	Page 695 
	Page 696 
	Page 697 
	Page 698 
	Page 699 
	Page 700 
	Page 701 
	Page 702 
	Page 703 
	Page 704 
	Page 705 
	Page 706 
	Page 707 
	Page 708 
	Page 709 
	Page 710 
	Page 711 
	Page 712 
	Page 713 
	Page 714 
	Page 715 
	Page 716 
	Page 717 
	Page 718 
	Page 719 
	Page 720 
	Page 721 
	Page 722 
	Page 723 
	Page 724 
	Page 725 
	Page 726 
	Page 727 
	Page 728 
	Page 729 
	Page 730 
	Page 731 
	Page 732 
	Page 733 
	Page 734 
	Page 735 
	Page 736 
	Page 737 
	Page 738 
	Page 739 
	Page 740 
	Page 741 
	Page 742 

